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i List has been revised. Shri R.C.

athak, learned counsel for the applicant
as sent illness slip. Matter pertains to the
year 2004, Court is reluctant not to adjourn
quch old cases on any ground whatsoever,
hence illness slip is rejected, the O.A. is
dismissed in default and for non
prosecution.

Shri K.P Singh, learned counsel for the
respondents.
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